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BEFORE THE NATIONAL GREEN TRIBUNAL,
SOUTHERNZONE CHENNAI

ORIGINAL APPLICATION NO. 211 OF 2021

IN THE MATTER OF:
P. Palaniappan, Salem District .. Applicant

Versus

MoEF&CC and Ors. ... Respondents

MEMO FILED ON BEHALF OF THE 13" RESPONDENT

[t is respectfully submitted that pursuant to the interiumn
report filed by the Joint Committee appointed by its Honble
Tribunal, the Executive Magistrate cum Revenue Divisional
Magistrate, Salem passed an order dated 23.01.2024 in reference
No. Na. Ka. 175/ 2022/A2 imposing penalty of Rs. 2,13,57,595/-

towards alleged excess mining and mining in non-leased area.

It 1s further submitted that the Tamil Nadu Pollution
Control Board has issued a Show Cause Notice dated 07.03.2024
alleging violation of the Section 19 of the Environmental
(Protection) Act, 1986 being offence punishable under Section 15
of the said Act to the 13" Respondent and the 13" Respondent
has 1ssued a reply dated 18.03.2024 to the TNPCB.

It is respectfully submitted that aggrieved by the above

order by the Executive Magistrate cum Revenue Divisional




Magistrate, Salem, the 13" Respondent has preferred an appeal
on 01.03.2024 before the District Collector, Salem and the said
appeal is pending consideration. It is submitted that the same
may be kindly noted by this Hon'ble Tribunal and this memo may

be taken on record and appropriate orders may be passed in the
above O.A. 211 of 2021.

Dated at Chennai on this the 17 day of May 2024

N ‘”\'\!{—
v N

Counsel for 13t Respondent

Enclosure:

1. Appeal filed before the District Collector, Salem dated
01.03.2024.

2. Process order dated 23.01.2024 - Letter in Na. Ka. No.
175/2022 /A2 by the Administrative officer and Revenue
Commissioner along with the acknowledgment.

3. Show cause notice sent by the Tamil Nadu Pollution Control
Board dated 07.03.2024

4. Reply to the show cause notice of the District Environmental
Engineer, Tamil Nadu Pollution Control Board proceedings dated
18.03.2024 in No. F. No. NA/ DEE/TNPCB/ SLM / EIA/ 2024,

along with the acknowledgment.

5. Report filed by the Mines & Geology Department dated
02.02.2024
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From 01.03.2024

T, Kasl Viswanathan,

proprietor, )
Sri Uijayaiakshml Blue Metals,

Menangadu,
mango Farms,
Masinaickenpatti,
valappad| Taluk.

T0

The District Collector,
Salem.

Respected Sir,

Sub: Appeal under Section 36 (C) (1) of the Tamil Nadu Minor
Mineral Concession Rules, 1959 as against the order of the

Executive Magistrate cum Revenue Divisional Officer, Salem in
Na.Ka No. 175/2022/.9|2- Submitted for consideration

.......

On 05.02.2024, 1 was served with the above referred order dated
23.01.2024 in Na.Ka No. 175/2022/9|2 passed by the Revenue Divisional
Officer, Salem imposing a total penalty of Rs. 2,13,57,595/- [being total of
penalty of Rs.53,28,114/- towards alleged excess mining and penaity of
Rs.1,60,29,481/- towards alleged mining in non-leased area] and it is

aggrieved by the said order, I am filing this appeal before the Hon'ble District

Collector.

I beg to submit the following for the kind consideration in this Appeal:-

1) The proceedings for levy of penalty have been initiated only on the

basis of the Joint Committee Report dated 16.03.2022 filed before the

Hon'ble National Green Tribunal, Southern Zone, Chennai, pursuant to
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the constitutlon of the ¢ e Hanble Malional et

lrthunal,

2) 1 this regard, It may be KIndly o e Hhal 1 g, Gy an nbesii repon
that had been submitted by he Il Committes as constityted livy
Hon'ble National Green THDUnal and 1y 41,0 el report aell sy
had asked for an adjournMent to file the final repart, wilch has ol
been filed Ul today.

DT have already llled my objectons  date 18,02,202% helore the
Hon'ble NGT, Southern Zone, Chennal Lo the interim repart fled by the
Joint: Committee and the copy of the same 1n enclosed far  youn
Immediate reference. 1 had objected to the reporl an the following
aspecls:-

a) That there was no nollce about the inspection and the alleged
Inspection conducted was In my absence. 1 am not aware of which
area was Inspected and therafore | am pul to great prefudice by the
report which alleged excess mining and mining In non-leased area,
which are factually incorrect.

b) My son went to the quarry arca, after coming to know that o Learn
has arrived and  signature was Laken stallng that 1t was an
attendance sheet, No survey or measuremaents were talkon In the
presence of my son or |n the presence of mysell or my
representatives.

¢) The alleged DGPSsurvey conducted during the Joint [nspection was
sald to have been made only py a private Individuals and not by any
officlals. The joint inspection report does not disclose the namas of
the persons who had been engaged for conducting such survey and
their quallfication Is not mentloned and the facl remalns that the
mining department officlals did not conduct any survey, The

reliabllity of such survey Is therefore questionable,



d) The Joint Committee p5q raf an alleged complaint dated

02.02.2021 by Panchayat rerred D. Megala Devendran of
Presigent TMt

Masinaickenpatt Pa”Chavat which W25 ot within their scope of

their reference as PEr the orger Of the Hon'ble NGT dated

30.09.2021 by which the Joint committee was constituted.

e) It is not known as to whep, and to whom such complaint was given
and as to why and hgq,, it was taken note of by the Joint
Committee. The COPY of the sajg complaint or the contents thereof
have not been disclosed to me |l today and lherefure Lhis is also
without notice to me and penind my back: 1 should have been
given an opportunity to know the contents of such complaint and to
offer my comments or explanation to the same, which was not at all
done and unilaterally allegations came to be made against me,
when there is no truth in such allegations.

f) It is not known as to how the Joint Committee remarked as if there
is “fresh cutting” without taking any steps to ascertain the date and
time of such cutting. The location of such alleged “fresh cutting” is
not stated in the report. To my knowledge there is no known or
acceptable methodology or technology available for ascertaining
“fresh cutting”. The Report does not state as to the methodology or
lechnology Lhal was employed by the Joint Committee for finding
out if there is “fresh cutting”. In the absence of any reliable
material, it is unfortunate that allegations of quarrying activity after
the expiry of lease period is made. It is totally baseless and without

any substance.

4) It is respectfully submitted that in so far as I am concerned, the
mining lease that was granted was for a period of 10 years from
18.06.2009 to 17.06.2019 11 Survey No. 219 (Part) of an extent of
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S) In view of the above, the 2llégations as though 1 have conducted any
quarrying activity after expiry of lease periog of in non-leased out area
is completely false and without any basis,

6) I would like to further bring to your kind attention that by proceedings
dated 11.12.2009, the Revenue Divisional Officer of Salem, has
imposed penalty on one Mr. K. Kuppudas for illegal mining activities in
Survey No. 219 of Masinaickenpatti Village before the same was leased
out to me and the measurements of such illegal mining done by
Kuppudas was given in detail in the said order and therefore even at
the time when the lease was granted to me, there had been mining
activities already done and T am not aware if the Joint Committeewas
shown of that order and jf the Joint Committee has taken into
consideration the said illegal mining done prior to the lease in my
favour in the very same property. Apparently, the Joint Committee was
not aware of it and has pot taken into such measurements and

apparently proceeded on the basis as if I have done that also, which is

——
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erroneous and not Correct

11.12.2009 passed by the & am enclosing
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submitted an interim

8) T would further submjt that there |s absolutely no pasls tor the
measurements that are Mentioned in the order dated 23.0 1.2024 and
it has been done purely on ap assumptive and presumprive basis. 1
would further submit that 1 e personal hearing on 08.01.2024, |
had submitted all the aboyve facts for the consideration of Revenue
Divisional Officer but however none of the aspects have been
considered.

9) In fact, there was a show cause notice dated 20.03.2023 issued by the
RDO, Salem to me and I had submitted by explanation to the said
notice on 29.03.2023 itself and it is surprising that neither the said
Show Cause notice nor my explanation are referred to in the order

dated 23.01.2024 and there has been absolutely no consideration of

my explanation at all. In all respects, the principles of natural justice

has been violated in passing the order of imposing huge penalty.

10) The order has been passed without considering my objections

and without assigning any reasons as to the justification for imposing

the penalty. Only general statements are made that imposing penalty
revent environmental degradation, etc, and to check

Is required to p

the loss of revenue to the Government and there is no finding as to
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T most humbly SUMIE That T qugne o0y e o
something which I never did.  Without Proper verification of the facts,
the order has been passed iMPOsing the huge penalty.

I also request yourselves to grant me an opportunity of personal
hearing so that all the facts can be explained i, detail in person,

Therefore,I most humbly pray that the Hon'ble District Collector
may be pleased to set aside the order of the Executive Magistrate cum
Revenue Divisional Officer, Salem dated 23.01.2024 in Na.Ka No.
175/2022/3)2in so far it imposes penalty on me for alleged excess

mining and in non-leased area and thus render Justice.

Yours faithfully,
Encl: .

1) Objections dated 18.02.2023 fijag by me to the interim report filed by

the Joint Committee in 0.4, No. 211 / 2021 before the Hon'ble NGT,
Chennai

2) The proceedings dated 11.02,2009 of the RDO, Salem imposing
penalty on Mr. K. Kuppudas.

3) Show cause notice dated 20.03,2023 issued by RDO, Salem.



notice Y Me dateq 29,03 2023 to the above Show Cause
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TAMIL NADU POLLUTION CONTROL BOARD S
PCBIF007941/NGT OA No.2011 of 2021/Show Causg Noti -3
2024 daled: 03.06.2024
TNPCB -Industnes - M/s. Sri Vijayalakshmi Bluemetals rep. by ils proprietor
Thru T Kaswiswanaihan Meenangadu, Mango Farm. Masinacikenpatty PO.
Salem Distnct -Order of the Hon'ble NGT (SZ), Chennai in OA 211/2021- -Levy

of Environmental compensation far non-compliance under Section 5 of the

o T

Sub:

Environment (Protection) Act, 1986 as amended- Show cause notice- |ssued-

Regarding
Rel: 1 The Hon'ble NGT(SZ) order dt 23.02.2024 in the O.A No 211 of 2021
2 Lr No F SLM/DEE/TNPCB/SLM/NGT/OA 211-2021/Environmental

Compensation/2024, Dt 01.04 2024

Whereas a case was filed by Thiru P. Palaniappan S/o Ponnusamy., Meenangadu.

Masinaickenpatty Post. Salem District in Original Application No. 211 of 2021 (SZ) before
the Hon'ble National Green Tribunal, Soulth Zone, Chennai lo take appropriate action

against illegal quarry/crusher operations violation fo the conditions imposed in the
relevant licenses, consent orders and clearances and to close down the quarry/crusher
units on account of the serous environmenlal degradation caused by them

Whereas, the Hon'ble NGT (SZ) in ils orders dt; 30.09.2021 in O.A No.211 of
2021had conslituled a Joint Committee comprising of a Senior Officer from MoEF& CC
Inlegraled Regional Office, Chennai, a Senior Scientist from Central Pollution Control
Board, Integrated Regional Office, Chennai, a Senior Officer from State Level
Environment Impact Assessment Aulhority, Chennai, District Environmental Engineer of
the concerned Tamil Nadu Pollution Control Board and the Assistant Director of Geology
and Mining, Salem lo inspecl the units in question and submit a factual as well as aclion
taken report. if there is any violation found and lo submit the report In the aspects as
mentioned therein

Whereas in compliance to the above direction of the Hon'ble NGT. the Jont
Committee inspecled Ihe crusher and quarries on 29.10.2021 and 01 11 2021
Subsequently. the Joint committee submitled ils inlerim report on 22.03 2022

Whereas the Hon'ble NGT in ils order daled 23 02,2024 directed the iﬂllou:rlng
among others:

5.3 The penally is levied only by the Comnussioner of Mines and Geology
Departmen, based on which, the Tamil Nadu Pollution Control Board would
impose the environmental compensation which exercise is yet 1o be done
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54 Therefore. Wwe direcl
jevied by the Mines and Geo

sent if the penally

rant any con
the TNPCB also not to g sed penalty by

logy Department as well as the propo

the TNPCB s fully paid SLM vide ref 2ndcited

E.
\Whereas in compliance 10 the above NGT order. the OE .
ompensation calculation based on the 0

of 2014, wherein environm
osed by the DD Mines as

furnished report on Environmental C

ental
Hon'ble NGT (PB) dated 251h March 2015 in OA 73

compensation 1s assessed as 10% of the total penalty Imp

follows

| ntity of mineral
Assessment of Environmental Compensation based on the quantity

transported in leased out and non-leased out area ]
Assessment of

Penalty Penalty Environmental |
levied by levied by Compensation
the RDO, the RDO, @10% on total
Salemfor  Salem for Total penalty levied

mineral mineral penalty (Cost of the

i ' levied the :
i Name of the quarried | quamed RDO ecological
No respondents g arig : I0f¥icas
transported transported '{Salem foregone and
excessively  illegally in (in Rs.) the cost of
within lease  non leased ' mitigation and
hold area out area. restoration)
(in Rs.) (inRs.) (in Rs.|
" @y @ ® @
Mis. Sri Vijayalakshmi
Bluemetals
| rep. oy ns propnetor | '
Thiru. T | |
1 Kasiviswanathan 5328114 16029481 | 21357595 21357595
Meenangadu. Mango
Farm,
Masinacikenpatty PO, '

Salem District - 636103

Whereas the DEE, SLM recommended for the issue of show cause notices to
Ihe above unit as to why Environmental Compensation of Rs. 2135759.5 shall not be

levied under the Environmental Protection Act, 1986, for carrying oul ex ive mining
and illegal mining. cess

Further, informed that the above said environmental compensation is interim

:Empensaunn only based on the Hon'ble NGT order DT 25.03.2015 in OA No.73 of
14, i it | .

However. if it is to be revised for any reasons in future, the unit shall be liable to
Pay such a reviseqd environmental compensation
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Now. therefore, in exercise of the powers vested under Section 5 of the
Environment Protection Acl. 1986, you are directed lo Show Cause wilhin a period of
fifleen days as to why the Board shall not levy and recover lhe above said interim
Environmental Compensation of Rs. 2135759 5 against you for the excess quantity of
mineral quarned in leased out area and for illegal quarrying in the non leased area.

Itis informed Ihal non-receipt of any reply within the prescribed period will be
construed that you have no satsfactory explanalion to offer for the above sad
contraventions and action will be taken on merits in accordance with law

The receipt of this proceeding shall be acknowledged.

For Membér &u:':rnurr
To o“" ;

Thiru. T. Kasiviswanalhan,

Proprietor

M/s. Sri Vijayalakshmi Bluemetals
Meenangadu. Mango Farm,

Masinacikenpatty PO, Salem District - 636103

Copy to

1 The Joinl Chief Environmental Engineer,
Tamilnadu Pollution Control Board,
Salem - For follow up and report.

2 The District Environmental Engineer,
Tamil Nadu Pollution Control Board,
Salem - For follow up and repon.

3 Technical file



By Hand Delivery / RPAD

From 18.03.2024

Mr.T. Kasi Viswanathan,
Son of Thangavelu Udayar,
Kasi Nagar,
Masinaickenpatti,
Valappadi Taluk,

Salem District 636 103

To

The District Environmental Engineer,
Tamil Nadu Pollution Control Board,
Salem.

Sir,

Ref: Your proceedings dated 07.03.2024 in No. F. No. NA/ DEE/
TNPCB/ SLM / EIA/ 2024,

This is with reference to your above Show Cause Notice alleging
violation of the laws and calling for explanation as to why penal action
should not be initiated against me as occupier of the unit of rough stone
quarry owver an extent of 2 Hectares in S.F. No. 219 (part) of
Masinaickenpatti Village, Valapadi Taluk, Salem District.

With reference to the above, 1 submit that the following explanation

for your consideration: -

1) It is noticed that the Show Cause Notice has been issued on the basis
of the Joint Committee Report dated 22.02.2022 said to have been
filed in O.A. No. 211 of 2021, In this regard, to my knowledge there
is no such report dated 22.02.2022 that was filed in O.A. No. 211 of
2021 by the Joint Committee. I request you to furnish the copy of
such report if any dated 22.02.2022.
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2)

3)

The Joint Commitlee constituted by the Hon'ble National Green
Iribunal, Southern Zone Bench, Chennai had filed an interim report
dated 16.03.2022 and it may be noted that it is only an interim report
and not the final report. While filing the final report, the Joint
Committee had sought for time to final report and the final report is

yet to be filed.

I have already filed my objection dated 18.02.2023 (copy enclosed)
to the said interim report before the Hon'ble NGT on the following

aspects: -

a) That there was no notice about the inspection by the Joint
Committee and the alleged inspection was conducted in my
absence. I am not aware of which area was inspected and I have
been put to prejudice by the report alleging excess mining when

the same is actually incorrect.

b) No proper survey was conducted by qualified experts.

c) The Joint committee report refers to an alleged complaint dated
02.02.2021 of the Panchayat President Mrs. Megala Devendran of
Masinaickenpatti Panchayat which was not within the scope of their
reference as directed by the Hon'ble National Green Tribunal while
constituting the Joint Committee. Such false complaint was taken
note of by the Joint Committee without verification of facts and

seems to be the basis for the allegations that are made in the

interim report.

4)In so faras I am concerned, the mining lease was granted for 10

years from 18.06.2009 to 17.06.2019 and I had stopped the mining
activities way back in November, 2016 itself as per the directions of
the officials of the Mining Department as obtaining Environmental
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Clearance became mandatory by that time. Thereafter no permits
had been issued by thé Mining Department and I have paid
seigniorage fee and other payments to the Mining Department for the
mining conducted within the mining area and as per law. In the above
circumstances, the allegation as if 86,889 CBM of rough stones and
6111 CBM of top soil were quarried and transported from the lease
area without obtaining transport permit is absolutely baseless and
completely incorrect.

5) Similarly, the allegation as if a quantity of 35,626 CBM of rough stone
and 2019 CBM of top soil were illegally quarried and transported from
the subject area is also completely baseless and incorrect.

6) In this regard it may be noted that even before lease was granted to
me, there were quarrying operations carried on by one Mr. K.
Kuppudas and by proceedings dated 11.12.2009 (copy enclosed), the
RDO of Salem had imposed penalty on him for illegal mining activities
in Survey No. 219 of Masinaickenpatti Village and the said
proceedings also contain the measurement of such illegal mining in
detail. The said fact has not been taken into consideration at all by
the Joint Committee as the inspection was done without notice to me
and the mining done by the said K.Kuppudas is also apparently
considered as done by me. The same puts me to great prejudice and
hardship.

7) In view of he above, there is absolutely no basis for the initiation of
proceedings vide the above Show Cause Notice.

8) 1 would request you to await for filing of the final report to be filed by
the Joint Committee constituted by the Hon'ble National Green
Tribunal and also to await further orders to be passed by the Hon'ble
National Green Tribunal in O.A. No. 211 of 2021 after consideration
of my objections to the report.

9) I respectfully submit that I have not committed any violations as
alleged and 1 had complied with all the norms and regulations and

the quarry operations were conducted only within the mining lease
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area and during the time when mining lease was in force and in such
circumstances, there s no basis for initiation of any prosecution
proceedings against me.

10) I therefore request you to drop the proceedings initiated

against me vide the above referred show cause notice.

Yours faithfully,
Encl:

1) Objections filed by me to the Interim report filed by the Joint
Committee in O.A. No. 211 / 2021 before the Hon'ble NGT, Chennai
dated 18.02.2023.

2) The proceedings dated 11.12.2009 of the RDO, Salem imposing
penalty on Mr. K. Kuppudas.
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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Ovriginal Application No. 211 of 2021 (S7.

INTHE MATTER OF:
I* Palarappan Applicant
Versus

Union of India and Others .. Respondent(s}

T T 1

S.No. Date Particulars | Pe. No.
I o 1 - . R B - ) |
1 02.02.2024 Report filed by the Department of Mines and Geology, Salem - 8" 1 -9
Respondent
B S B — : — _
2 23.01.2024 Administrative officer and Revenue Commissioner Process order | 10 - 16

Letter No. Na.Ka.No. 175/2022/A2

{Note: The page numbers are found at the wp of every page)

o &

hrough
Dr. 1. Shanmuganathan
Standing Counsel of Tanil Nadu.

Nanonal Green Tribunal, South Zone, Chenein
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BEFORE THE HONOURABLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

n

0.A.No.211 of 2021 (52)
IN THE MATTER OF:

P. Palaniappan .....Applicant(s)
Vs

Union of India and Others ....Respondent(s)

Action taken report filed by the 8" Respondent

February, 2024




Report on O.A No.211 an 2021(s2) filed by the 8"
Respondent before th_e Hon'ble National Green Tribunal,
Southern Zone, Chennal.

With regard to the O.A No.211 of 2021(SZ) filed by
Thiru.Palaniappan, the Hon'ble National Green Tribunal, Southern
Zone, Chennai in its order dated 04.09,2023, directed to file a
detailed report regarding the illegal quantity that has been mined
after lease period was over and the action taken by the Department

of Geology and Mining and also the levy of penalty.

As directed by the Hon'ble Nation Green Tribunal (SZ),

Chennai, the following are submitted.

Based on the loint Committee report constituted by the
Hon'ble Nation Green Tribunal (SZ), Chennai, the illegal operation of
quarrying within the lease hold area and also in the non-lease hold
area carried out by the respondents, quantity of mineral illegally

removed were ascertained.

Accordingly, necessary proposals were sent to the Revenue
Divisional Officer, Salem vide Rc.No.1242/ 2021/Mines-A dated
14.06.2022 for taking penal action against the offenders under rule

36-A of Tamil Nadu Minor Mineral Concession Rules, 1959.

As of, the Revenue Divisional Officer, Salem have levied
penalty under rule 36-A of Tamil Nadu Minor Mineral Concession
Rules, 1959 vide Proceedings Rc.No.175/2022/A2 dated
23.01.2024.

The respondent wise / quarry wise / lessee wise details of
illegal quarrying operation, illegal removal of mineral and penalty

levied are submitted hereunder,




_2-
a. Violation detected and penalty levied with regard to 11"
respondent Sri Parasakthi Crusher Rep. by P.Bhaskar.

1. Tvl.Sri Parasakthi Crusher Limited i.e., respondent 11" had
been granted quarry lease for quarrying Rough stone in the
patta land S.F.N0.243/1 (Part) over an extent 1.37.0 Hects. of
Masinaickenapatti Village, Valapady Taluk, Salem District for a
period of 5 years from 15.07.2018 to 14.07.2023 vide District
Collector, Salem Proceedings Rc.No.480/2017/Mines-A dated
14.04.2018.

2. During the joint committee inspection after conducting DGPS
survey, it is evolved that the 11'" respondent has quarried
and transported a quantum of 79,325 CBM of Rough stone
excessively within the lease hold area i.e., over and above the

permitted quantum

3. For the un-authorized removal of 79,325 CBM of Rough stone
in the lease hold area, the Revenue Divisional Officer, Salem
has levied a penalty to a tune of Rs.46,80,175/- vide
Proceedings Rc.No.175/2022/A2 dated 23.01.2024.

b. Violation detected and penalty levied with regard to 12'h
respondent Sri Annamar Blue Metals Rep. by its
Proprietor.

1. Tmt.K.Neela, the respondent-12, Sri Annamar Blue Metals
had been granted quarry lease for quarrying Rough stone
in the Government Poramboke land S.F.N0.199/1 (P) over
an extent 1.00.0 Hects. of Masinaickenapatti Village,
Valapady Taluk, Salem District for a period of 10 years
from 31.01.2020 to 30.01.2030 vide District Collector,
Salem Proceedings Rc.No.80/2018/Mines-A dated
31.01.2020.



)

-3-

., During the joint committee inspection after conducting

DGPS survey, it is evolved that the respondent 12" has
quarried and transported a quantum of 36,604 CBM of
Rough stone and 5,786 CBM of Topsoil / Gravel excessively
i.e., over and above the permitted quantum within the

lease hold area.

. For the un-authorized removal of 36,604 CBM of Rough

stone and 5,786 CBM of Topsoil / Gravel in the lease hold
area, the Revenue Divisional Officer, Salem has levied a
penalty to a tune of Rs.23,50,574/- vide Proceedings
Rc.No.175/2022/A2 dated 23.01,2024,

. Further, the 12" respondent has also carried out quarrying

operation in the non-lease hold area of Government
Poramboke land S.F.No0.199/1 (Part) in an extent 1301
Sq.m and removed 5,204 CBM of Roughstone and 1,301
CBM of Topsoil / Gravel.

For the illegal removal of 5,204 CBM of Roughstone and
1,301 CBM of Topsoil / Gravel in the non-leased hold area,
the Revenue Divisional Officer, Salem has levied a penalty
to a tune of Rs.25,35,649/- vide Proceedings
Rc.No.175/2022/A2 dated 23.01.2024.

. Violation detected and penalty levied with regard to
13 respondent Sri Vijayalakshmi Blue Metals Rep. by
its Praprietor.

1. One Tmt. K.Lakshmi Malliga W/o. Thiru.K.Kasiwisvanathan

the respondent-13, Sri Vijayalakshmi Blue Metals had been
granted quarry lease for quarrying Rough stone in the
Government Poramboke land S.F.No0.219 (P) over an

B33
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extent 2.00.0 Hects. of Masinaickenapatti Village, Valapady
Taluk, Salem District for a period of 10 years from
18.06.2009 to 17.06.2019. The lease was expired on
17.06.2019.

- During the joint committee inspection, the quarry pit in the
said lease expired quarry of the respondent 13 was
surveyed with the DGPS instrument and found that he has
quarried and transported a quantum of 86,889 CBM of

Rough stone and 6,111 CBM of Topsoll / Gravel
excessively.

3. For the un-authorized removal of 86,889 CBM of Rough
stone and 6,111 CBM of Topsoil / Gravel in the lease hold
area, the Revenue Divisional Officer, Salem has levied a
penalty to a tune of Rs.53,28,114/- vide Proceedings
Rc.No.175/2022/A2 dated 23.01.2024.

4. Further, the 13" respondent has also carried out quarrying
operation in the non-lease hold area in an extent of
0.20.19 Hects. of Government Poramboke land in
5.F.No.219 (Part) and removed 35,626 CBM of Roughstone
and 2,019 CBM of Topsoil / Gravel.

5. For the illegal removal of 35,626 CBM of Roughstone and
2,019 CBM of Topsoil / Gravel in the non-leased hold area,
the Revenue Divisional Officer, Salem has levied a penalty
the tune of Rs.1,60,29,481/-vide Proceedings Rc.No.175/
2022/A2 dated 23.01.2024.

d. Violation detected and penalty levied with regard to
14t respondent MLA crusher @K.S. Blue Metals and
Girisagajanya Project Rep. by its Kandasamy
Selvakumar.

1. One Tmt. D.Lavanya W/o. Selvakumar the respondent-14,
MLA crusher @K.S. Blue Metals and Girisagajanya Project had
been granted quarry lease for quarrying Rough stone in the
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“ah extent of 0.73.0 Hects, of patta and S.F.No.199/12 of
Masinaickenpatti Village, Valapady Taluk, Salem District for a
period of 5 years from 03.01.2018 to 02.01.2023 vide the
District Collector, Salem Proceedings in Re.No. 521/2016/
Mines-A dated 30.11.2017. During inspection the said quarry
was noticed under virgin I.e., without any removal of mineral
in the subject area despite the lessee has obtained transport
permits to transport a quantum of 16,500 CBM of Roughstone
for the subject lease area.

- The committee have ascertained that, misusing the above
transport permits, the lessee’'s husband has removed
Roughstone minerals from the adjacent lease expired quarry
(lease expired on 21.09.2016 granted vide District Collector
Proceedings Rc.No.607/2006/Mines-A dated 27.07.2006 to
Thiru.K.Selvakumar i.e., Tmt.D.Lavanya’s husband) in
Government Poramboke 5.F.No.199/1 (part) of
Masinaickenpatti Village.

. During the joint committee inspection, the quarry pit in the
said lease expired quarry granted to Thiru.K.Selvakumar
Government Poramboke S.F.No.199/1 (part) over an extent of
3.00.0 Hects, of Masinaickenpatti Village was surveyed with
the DGPS instrument and found that, a quantum of 1,45,566

CBM of Rough stone and 10,896 CBM of Topsoil / Gravel were
quarried and transported un-authorizedly,

. For the un-authorized removal of 1,45,566 CBM of Rough
stone and 10,896 CBM of Topsoil / Gravel in the lease hold of
area expired lease, the Revenue Divisional Officer, Salem has
levied a penalty to a tune of Rs.B9,47,962/- vide Proceedings
Rc.No,175/2022/A2 dated 23.01.2024.
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. Further, the 14" respondent has also carried out quarrying

operation in the non-lease hold area in an extent of 1.04.,45
Hects. of Government Poramboke land in S.F.No.199 (Part)
and removed 1,98,265 CBM of Roughstone and 10,435 CBM

of Topsoil / Gravel.

. For the illegal removal of 1,98,265 CBM of Roughstane and

10,435 CBM of Topsoil / Gravel in the non-leased hold area,
the Revenue Divisional Officer, Salem has levied a penalty to
the tune of Rs.8,90,52,290/- vide Proceedings Rc.No.175/
2022/A2 dated 23.01,2024.

.Violation detected and penalty levied with regard to

15th respondent Thiru.B.Gokulnath S/o.Bhaskar.

. The 15t respondent i.e., Thiru.B.Gokulnath had been granted

quarry lease for quarrying Roughstone in the Government
Poramboke land S.F.No.241/14 (Part) over an extent 1.00.0
Hects. of Masinaickenapatti Village, Valapady Taluk, Salem
District for a period of 10 years from 20.12.2020 to
28.12.2030 vide the Assistant Director of Geology and Mining
Salem Rc.No.184/2020/Mines-A dated 29.12.2020.

. During the joint committee inspection, after conducting DGPS

survey, it is evolved that the 15" respondent has quarried
and transported a quantum of 492 CBM of Rough stone and
491 of Topsoil / Gravel excessively within the lease hold area.

i.e., over and above the permitted quantum.

 For the un-authorized removal of 492 CBM of Rough stone

and 491 of Topsoil / Gravel in the lease hold area, the
Revenue Divisional Officer, Salem has levied a penalty to a
tune of Rs.45,231/- vide Proceedings Rc.No.175/2022/A2
dated 23.01.2024,
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Conclusion:

As submitted above, in connection with the Hon'ble National

Green Tribunal (SZ), Chennai in its Order dated 03.09.2023 in
O.A.No.211 of 2011, the followings are submitted.

1. It is most respectfully submit that, from the joint
committee report, it was ascertained that the respondent
11 to 15 were carried out quarrying operation un-
authorizedly in the areas around the Masinaickenapatti
Village of Valapady Taluk, Salem District and the quantum
of minerals removed had been evaluated. In connection
with the same necessary proposals had been sent to the
Revenue Divisional Officer, Salem for taking necessary
penal action against the offenders / respondents involved
in the above said illegal quarrying and transportation of
minerals.

2. Based on the proposals sent by the Deputy Director of
Geology and Mining, Salem, the Revenue Divisional Officer,
Salem has issued necessary shows notices and afforded
personal hearing to the offenders / respondents and
obtaining statements from them and passed orders by
levying penalty to them vide Proceedings Rc.No.175/
2022/A2 dated 23.01.2024.

3. Therefore, it is most respectfully submit that, as
ordered by the Hon'ble National Green
Tribunal {(5Z), Chennai dated 04.09.2023 in Q.A.No.211 of
2021, necessary action had been taken by the authorities

concerned,
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3-8 4. Therefore, it is most respectfully prayed that, this Hon'ble
Tribunal may be pleased to accept this report and to issue
suitable orders as this Hon’ble Tribunal may deem fit and

thus render justice.

.
L o3
=55 0¥
Deputy |Director,
Dept. of Geolagy and Mining,
Sdjem.
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